
 

[Shrimati Sushila Shankar Adivarekar] 
tion activities which  also add to pollution if 
proper care is not taken. 

Sir, I know 1 am taking a lot of time of the 
House but there is one small point. Most of 
the polluting industries are DGTD registered 
unit except sugar mills and vanaspati units. 
DGTD and Central Excise Organisation are in 
a better position to measure water 
consumption by industries and collection of 
cess from them. And so it would be helpful if 
DGTD statistics collection proforma includes 
data about water use. This will definitely give 
us an idea about the relationship between 
production figures and usage of water. 

In conclusion I would only like to bring to 
your notice that the amount of cess is not an 
important problem but it is the sincerity of the 
implementation of the Act in the country 
which is very necessary and I hope the 
Minister will take this into consideration. 

SHRI SIKANDAR BAKHT: Sir, I am 
extremely thankful to the hon. Member for 
her interest in the subject and the suggestions 
that she has made. But I really do not have 
anything to add to what I have already said. I 
would only like to tell the hon. Member that I 
was absolutely not being discourteous to her. 
What I would suggest is that, if she goes 
through the text of my speech she will find 
answers to most of the points which she has 
made. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): The question is: 

"That the Bill be returned." 
The motion was adopted 

THE SALARIES AND ALLOWANCES 
OF MINISTERS   (AMENDMENT) BILL, 

1977 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
DHANIK LAL MANDAL): Sir, I beg to 
move: 

"That the Bill further to amend the 
Salaries and Allowances of Ministers Act 
1952, as passed by the Lok Sabha, be taken 
into consideration." 

Sir the salaries, allowances and other 
privileges of Cabinet Ministers Ministers of 
State and Deputy Ministers are governed by 
the Salaries and Allowances of Ministers Act, 
1952, and the rules made thereunder viz. (i) 
the Ministers (Allowances Medical Treatment 
and other Privileges) Rules, 1957; and (ii) the 
Ministers' Residences Rules, 1962. Sub-
section (1) of section 11 of the Salaries and 
Allowances of Ministers Act 1952 empowers 
the Central Government to make rules for 
carrying out the purposes of the Act. 

The Committee on Subordinate Legislation 
of the Lok Sabha, which had occasions to 
examine the rules made under section 11 of 
the said Act, stated that although it did not 
find any reason to comment adversely on use 
of these wide powers by the Government, yet 
in financial matters, in order to avoid 
uninformed or misinformed criticism and 
keeping in view the democratic principles and 
the larger public interests, it would be 
appropriate that such powers should be 
exercised by the House itself. The Committee 
had also observed that in cases where it was 
considered necessary by the House to delegate 
the power to make rules to a subordinate 
authority in order to save the time of 
Parliament, it should be provided that rules 
made by a subordinate authority should in 
such cases become operative only after an 
affirmative vote of the House was obtained. 
Such a procedure was considered less rigid 
and less cumbersome than the ordinary 
process of legislation. The Government have 
accepted the recommendations of the 
Committee. In the past due to administrative 
reasons, it became necessary to give retros-
pective effect to certain rules. As there is no 
provision in the said Act for giving 
retrospective effect to the rules, it   is 
proposed to validate the 
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rules  so  framed.    The  proposed   Bill seeks 
to  achieve these objectives. 

This is a very simple Bill and I commend it 
for the acceptance of the House. 

The question was proposed. 
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(Interruptions) 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (DR. RAM 
KRIPAL SINHA): Sir, is he speaking on the 
Bill? He should speak on the Bill 

 

 
SHRI PATITPABAN PRADHAN (Orissa); 
Sir is it relevant to the Bill? What he is 
talking is not relevant to the Bill. And the 
language he is using is unparliamentary. . . 
(interruptions) 

We want to know whether whatever the 
hon. Member is speaking has got any 
relevance to the Bill. 

SHRI N. P. CHAUDHARI (Madhya 
Pradesh): It has got all the relevance. 

SHRI PATITPABAN PRADHAN: What 
relevance has it got? 

SHRI N. P. CHAUDHARI: I would request 
the hon. Member not to disturb the speaker. 
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[Shri Sanat Kumar Raha] vious Government 
and after 8 months of the inception of the 
Janata Government. This Amending Bill is for 
future guidance. I welcome it and 1 support it. 
But I have got some observations. The main 
theme of the Bill is the Gandhian doctrine of 
austerity, simplicity, integrity and character in 
the leadership of the country. If this be so, how 
can you remove the impression which has 
already been created about the Indian polity 
after 30 years of independence? It is true that 
there are two styles of life and functioning. 
One is that of austerity and all these things are 
meant for the poor of the country or the middle 
class people. On the other hand, there is 
conspicuous consumption meant for the rich, 
the Ministers and the parliamentarians. These 
two styles of life are going on. There is a huge 
gap between the two. Who is to fill up this 
gap? It is not only the economy of austerity. It 
is not the economy part of it. Then it will be an 
economy of petty—mindedness. The emphasis 
has to be on the austerity of Gandhian doctrine 
and the living of life according to Indian 
traditional This will convince the people that 
there is no gap between them and the 
leadership. You can have good association 
with the Ministers also. Have we created such 
an impression? No. We have failed, both the 
Congress rulers and the present rulers. Recent-
ly some tours abroad are performed by various 
Ministers. After 30 years of independence they 
are coming anew to the governmental throne. 
There is a necessity to learn about interna-
tionalism, to learn about various world forces 
and in which direction they are moving. All 
these things should be learnt no doubt And in 
the interest of our country in the interest of our 
people, they should go abroad. But was there 
any necessity to take the whole team of the 
Cabinet to London? That is the question. How 
can you impress the public that We are dis-
ciplined men, we are Gandhian disciples, we 
are trained in Gandhian principles, we are 
force to abide by the 

doctrine of Mahatma Gandhi and so our life 
spirit of austerity is this? So, it is a question, 
of precept and it is a question of following it 
in an exemplary manner. That is how we can 
create an impression in the people and not 
otherwise. 

Sir, there is another thing. We always talk 
of qualitative change in the economic sphere, 
in the cultural sphere, in the social sphere, in 
the political sphere and all that. But can we 
not change our life style? So, this Bill, I think, 
wants to change the life style, a change in the 
style of functioning so that people could feel a 
true association with the top administrators of 
this vast land. Sir, 70 per cent of our people 
are downtrodden. Only 30 per cent can have 
some means, and only 5 per cent at the top can 
have conspicuous consumption. Sir, the Janata 
Government has issued a good manifesto and 
whether this manifesto will be implemented or 
not, I do not know. Even if a part of it is im-
plemented for the upliftment of the 
downtrodden, I would be thankful to them. 
But they cannot uplift the downtrodden within 
the capitalist framework, and all these so-
called Gandhian precepts, sacrifices, etc. are a 
futile exercise. In the independence struggle, 
we followed Gandhiji and a life style of 
simplicity. These were the elements of our 
national struggle. But after independence, we 
have already forgotton that spirit. And what 
did Mr. Churchill, the veteran enemy of India, 
say just at the time of the Round Table 
Conference in 1930s when Mahatma Gandhi 
was going half-naked to London to parley with 
the representatives of the King Emperor? He 
said: "It is alarming and nauseating to see Mr. 
Gandhi, a Inner Temple lawyer, now a 
seditious fakir striving half-naked up the steps 
of the Viceregal Lodge to parley on equal 
terms with the representatives of the King 
Emperor." That is what he said. I think when 
these words were uttered by Churchill, inside 
the jail, we were all encouraged and 
emboldened that this  was  the  glory 
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of India, the traditional life style of India, and it 
had been efficiently exposed by Mr. Churchill, 
the enemy of the liberation movement in the 
World as well as in India. So, I want the 
Minister who brought this Bill to express the 
view point behind this Bill. There is a spirit 
behind it. No Member in this House is against 
it. We must change our life style so that the gap 
between the general public and the 
administrators is removed. The general public 
have an impression that they are not with the 
administrators, they are not with the MPs, they 
are not with the MLAs and they are not with the 
Ministers. So, this gap should be removed. If 
there be any good, that good is this that the 
austerity of the Gandhian life, the simplicity 
and intergrity of character in the Indian 
tradition should be maintained cent per cent by 
the ruling party as well as by the opposition. I 
want that this should be the lesson of this Bill. 

With these words, Sir, I conclude. 

 

 



 

SHRI S. W. DHABE (Maharashtra): Mr. 
Vice-Chairman, Sir, this is an innocuous Bill 
but lays down an important rule, namely, that 
every rule made under section 11 shall be laid 
before Parliament for its approval so that the 
matter can be diseussed and proposals made. 
The Committee on Subordinate Legislation 
had rightly said that this matter requires an 
amendment and now an amendment has been 
brought forward by the Minister. 

Sir, I am surprised that this opportunity 
was not taken by the Minister to prescribe a 
code of conduct for the Ministers. Very 
seldom such Bills come before Parliament 
and such an opportunity as this would be the 
proper opportunity—especially in our federal 
structure—to prescribe what should be the 
code of conduct for our Ministers and what 
should be the style of their functioning, and as 
the Janata Manifesto has said, what should be 
the norms of being in the Cabinet. 

There are examples in the world and even 
in our country when Shri Lal Bahadur Shastri 
had to resign only after one accident took 
place and when Lord Profumo, a Minister in 
the British Cabinet, had to resign because 
libel was published. But here we talk of 
principles only when it suits the convenience. 
When it does not suit their convenience they 
only criticise what the previous Government 
was doing. 

I am surprised to find one CPI Member 
who spoke just now saying that through 
emergency, the Congress Government was 
exposed. At least those who supported 
emergency in this House and their leaders 
were saying every day that it was a very good 
action taken by Shrimati Indira Gandhi to 
suppress the Fascist-anti Indian forces and 
that it was a historical thing. Now the cowards 
of emergency period today are parading that 
they are the valiant people and the brave 
people. Not only these people but the head of 
the RSS organisation who is the diety for   so 
many 

Janata Party people had written to the ex 
Prime Minister congratulating her for her 
victory in the Supreme Court and had written 
to her that they were ready to abide by 
whatever directions were given by the 
Government and that they were law-abiding 
and had nothing to say against the emergency. 
Every body knows that out of six thousand 
people who were arrested, more than two 
thousand people gave an apology in writing 
or orally to get a release. Now, some of them 
have become Members of Parliament and of 
Assemblies. I do not want to give their names. 
Then to talk of principles, in my humble opi-
nion, is an absurd thing. 

What are the principles on which this 
federal Constitution can succeed? Is a code of 
conduct not more essential in this country? 
When a different political party is in power in 
the State, is it proper for the Industry Minister 
to criticise the Chief Minister of Tamil Nadu 
by saying that he should not have given a 
courtesy call to Shrimati Indira Gandhi or 
welcome her? As if, State Governments have 
no powers and the State Ministers have no 
freedom. Those who talk of freedom and 
liberty here think that whatever they feel is 
freedom and liberty and whatever they say is 
the rule of law. Is it the rule of law when Mr. 
Bhandari was saying—he is my friend and I 
have great regard for him—to withdraw cases 
against the Ministers? What business have 
they got? They have not explained up till now 
in the House. 

SHRI SUNDER SINGH BHANDARI: 
Now the court has also upheld. 

SHRI S. W. DHABE: Why was the 
dynamite case withdrawn? I am not saying 
about the court's verdict. Every body knows 
about the Criminal Procedure Code. It is the 
Government and the prosecution which has 
the right and discretion to decide whether to 
conduct a case or not to conduct a case. It was 
possible that the Minister would have been 
acquitted. But, at least, the public opinion and 
the conscience would have been 
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clear that the Minister has been acquitted. 
Those who read the books on this know what 
was happening at that time. I only want to 
make out a point. The first principle of demo-
cracy is respect for the opinion of others. One 
General Secretary of their party went to 
Maharashtra and criticised that there was no 
law and order situation when Shrimati Indira 
Gandhi was arrested. All the newspapers 
unanimously condemned this method of 
denigrating the State Government and what 
happened in Andhra? Is it proper—when 
thousands of people are dying and every body 
is in distress—to say that the Chief Minister 
of Andhra State was whiling away his time 
when his people were dying? It is highly ridi-
culous to say it. 

AN HONOURABLE MEMBER: They 
want to make a palace over the dead bodies. 
SHRI S. W. DHABE:   The Government there 
was taking all action.    It is possible that their 
efforts may be less;   but  to   say   that  they  
are   dishonest     or     insincere,  I  would say, 
Sir, it is the lowest way of presenting the 
picture.    It was a situation of   a great 
calamity and thousands of people in the world 
are helping India in this hour of distress.    It is 
just like a situation when there is a war.   We 
have got to say that we are   all   united.     
When    Pakistan     attacked us, when   there   
was   Bangladesh   question,   we    all worked   
unitedly.    But this    is    their   new   style   
of   functioning,   making  political  capital  
out of   everything.   When   the Assembly 
elections are due, it does not befit the leader of 
a party or any Minister to make such 
statements.    I    think this is the  time  and  
this is the  occasion when a code of conduct 
should    have been decided upon.    What is 
integrity?     The  Prime  Minister     has said 
much about prohibition.    He has said that   
even   the   officials   should      not drink.    
The hon. Chairman has raised this question on 
that day. They    want even the High Court 
judges to take an additional oath that they will 
not drink   alcohol.      A   very      important 

member, an influential member of the party, 
Mr. Subramanian Swamy has said that 
thirteen Ministers are addicted to alcohol. 
This is out of the total number of nineteen. 
Why should they not resign? They have no 
right to ask the people and they have no right 
to preach sermons to the people when they 
are not practising what they have said in their 
own manifesto and in their own programmes. 
They talk of integrity. But one member of 
their party has said something. Again, what 
happened to the Coca Cola business? 
Therefore,     Sir,     the three  things which are 
very essential   for    a code of conduct for 
Ministers are;    integrity,   code of behaviour in 
our federal structure and austerity.     Now, 
what is    happening today?    What are the 
Ministers    doing?    They    are    having a 
capsule unearthed to find out what is   the   
history   written   therein   and whether   it 
contains   any   falsehoods. But   what   are   
they    doing   today? One    company      
Messrs      Amarjyoti Industries,   brought     
out  candles  for sale in Market.    This was 
published in a number of newspapers.   Label 
on them shows Mahatma    Gandhi saluting   
the   RSS flag   and   behind   him stand Dr. 
Hedgewar    and the R.S.S, volunteers.    
Coming from Nagpur,    I know  what  is  the  
cult  of  the RSS. They believe in—we    may 
not agree with them—and they want the Hindu 
culture to develop, the Hindu Nationalism to 
develop and the Hindu Rash-tra to develop.   
They want a cultural renaissance and   they   
want   to   propagate their own philosophy.    In 
the autobiography of Shri Morarji Desai, it  is  
said that  the     man who  killed Gandhiji was 
an RSS worker.   It may be right or wrong.     
But ultimately, they may rewrite history and 
say also that  it  was  not Nathuram Godse  of 
R.S.S, who killed  Mahatama Gandhi, but he 
was a Congress worker.    Such is their style    
of functioning.    They may not    have    regard 
for Mahatma Gandhi  or Pandit Nehru.     But  
they have   no   right   to   denigrate   history, to 
change the history,    to deny facts and   allow   
such propaganda to go on. Such is their style of 
functionig. 
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[Shri S. W. Dhabe] I  would  like to  suggest  
one  more thing.   They say  about    
expenditure They    say Smt.    Indira Gandhi    
and others  were lavishly     spending,  that 
they have    misused    the funds, that there has 
been misuse and so on.   The 'Indian Express' 
has made a comment that so many Ministers 
were in London that a Cabinet meeting could 
have been held   in   London   itself.   A   
Minister has    gone    out    seven    times in 
six •months. Mr. Fernandes, the    Minister of 
Industry, went for the Socialist International 
meeting.    He,     of course, made   a  speech  
there   against   Indira Gandhi.   Every day and 
every where, he  says    something    against    
Indira Gandhi.    I think he has got an Indira 
phobia.    Why should so many Ministers go 
abroad?    Ministers go to such meetings     
where     Secretaries would have been  enough.    
Because of this, many meetings here were 
adjourned. The Consultative     Committee of 
the Ministry of Industry had to be cancelled  
because the  Minister  was abroad. A code of 
conduct is necessary to minimise the 
expenditure as  well as to see that the Ministers 
practice what they preach. 

Lastly about expenditure. The figures were 
given here. One Minister had spent Rs. 
18,000 on telephone bills in three months. Is 
it the way of austerity? I expected that the 
hon. Mi'nister would have used this occasion 
to make a provision to limit the expenditure 
on telephone bills to Rs. 500 or Rs. 1,000. 
There should be some financial limit. There 
was a provision in section 10(3) of the 
Government of India Act 1935— I quote 
Basu's Constitution at page 460—that the 
Legislature might determine the salaries of 
Ministers from time to time, but the salaries 
of Ministers could not foe varied during their 
term of office. That was 1he provision. Sir, 
this salient provision was there under the old 
Government of India Act, 1935. It was 
certainly changed in the Indian Constitution 
and a rule-making power was given, but there 
is a gross misuse of this rulemaking power. 
There is no limit on the expenses on a 
Minister's bungalow, 

or  his tour,  or on  his telephone.    Is it  
proper?     Can  our  country     afford such a  
lavish  expenditure  by  Ministers? I, therefore, 
say that there should be   a  serious   thinking  
on  having     a code   of conduct   even   for   
Members of Parliament, when we are 
discussing the Lokpal Bill and many other 
matters.   We want corruption to be eradicated 
at the highest level. What steps have been 
taken? I would have been very glad if Mr. 
Bhandari had made a constructive suggestion 
of limiting the expenditure.   Sir, it is a great 
tragedy with the Indian democracy that when 
we change  the sides   we change our values,   
whatever   is   beneficial   to   us we accept it  
and go ahead for    the selfish ends of the party.    
If the democracy has to succeed, if the    poor 
masses and the working class and the down-
trodden people have to get any benefit of all 
these things, if they really want it, it is no use 
dismissing or suspending a Secretary of a 
Department because he has taken a wrong 
action. The real thing is political corruption. It  
is the  biggest  evil in  our Indian democracy.    
Political corruption    has to   be  removed,  but   
how?     Political corruption cannot be 
removed because the Ministers themselves are 
not setting up an example of purity, integrity 
and respect for the dissenting opinion of 
others.    This has     been found at places 
where the Governments are being run by  
opposition  parties.    Take the case of the 
Jammu and Kashmir Government where they 
have    issued an  Ordinance.    You might say    
that on merits it is bad or good but in  a border  
area  can you run a  Government by rule of 
law, can you file    a case before the Shah 
Commission    or in the Court of a Magistrate?    
Sabotages are taking place by Margis and 
others.     Our  revered  leader  of    this House, 
a prominent Member, for whom we have great 
respect and whose death the whole country 
mourned—Shri Prakash Veer  Sastri—was  a  
victim     of sabotage.   It was not the first case 
of sabotage.    Sabotage     took  place     on 
Varanasi Express.    Government knew about 
it.   All our    embassies are on attack by those 
who believe in violence. So many officials' 
lives are in danger. 
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If our officers, if our Secretaries have no security of 
life, if their life is not protected, if the public is not 
guaranteed proper transport facilities, I think our 
country will lead to anarchy and nowhere else. As 
one of the Members on that side has said, when 
violence is taking place, when the Prime Minister 
on the house top says that he is the follower of 
Mahatma Gandhi, that he is the follower of Truth 
and nonviolence, is it proper in our country to 
tolerate violence and those who are sabotaging? No 
firm action has been taken up till now. A feeling is 
growing that the Janata Party is not interested in the 
welfare of the people. I, therefore, appeal on this 
occasion through you to the Janata Party Ministers, 
their thinkers and their leaders, not to think of the 
selfish ends, think of it only for a temporary period. 
Let all the good traditions be laid down so that our 
democracy becomes safe, lives of the poor people 
become safe and the Indian democracy becomes a 
successful experiment in whole of Asia. 

 



231    Salaries & Allowances    [RAJYA SABHA]    of Ministers  (Amdt.) 232 
Bill, 1977 

 

 

SHRI S. W. DHABE: I would like to have 
a clarification from the Minister.    Under 
section 11 of the old Act .... (Interruption) 5 
P.M. 

SHRI NARASINGHA PRASAD NANDA 
(Orissa): For your information it was Mr. 
Rajnarain who   made 
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the press statement at Lucknow alleging that 
the Congress Party is involved in sabotage. 
He is a Minister of the Centre and makes such 
irresponsible statements. It does not look 
proper.    Control him first. 

 
SHRI S. W. DHABE: Sir, the Minister said 

that we have given retrospective effect. I find 
that original section 11 of the Act says, "The 
Central Government may make rules to carry 
out the purposes of this Act." The only 
change made was in section 2. Previously the 
section said that rules can be made by the 
Central Government but they should be 
placed before Parliament for information. 
Now original section 11(2)  says: — 

"All rules made under this Act shall be 
laid before both the Houses of Parliament 
as soon as may be after  they  are made." 

Now this only change has been made by this 
because the Committee on Subordinate 
Legislation says that the rules must come 
before this house. Section 11(1) is the same. 
Section 11(2) provides that "Every rule made 
under this Act after the commencement of 
the...Act shall be laid before each House of 
Parliament and no such rule shall come into 
force until it has been approved..." Therefore, 
the cha'nge is only procedural and there is no 
question of any lapse by the Government. 
These were the difficulties pointed out by the 
Committee on Subordinate Legislation. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): Mr. Minister, do you want to 
say anything? 

SHRI DHANIK LAL MANDAL: I have 
nothing to say, Sir. 

SHRI NARASINGHA PRASAD 
NANDA: The Minister should have clarified 
at least one point—why Mr. Rajnarain made 
such an irresponsible statement at Lucknow. 

SHRI NARASINGHA PRASAD 
NANDA: He was in the plane and sent his 
Secretary to purchase a radia set. 
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THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): I cannot compel him. 

SHRI DHANIK LAL MANDAL; I have 
no information. 

THE VICE-CHANRMAN (SHRI SHYAM 
LAL YADAV): The question is: 

"That the Bill further to amend the 
Salaries and Allowances of Ministers Act, 
19-52, as passed by the Lok Sabha, be 
taken into consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI SHYAM 
LAL YADAV): We shall now take up 
Clause-by-Clause consideration of the Bill. 

Clauses 2 and 3 vizre added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI   DHANIK  LAL     MANDAL: Sir  I  
move: 

"That the Bill be passed." 
The question was nuz and the motion was 

adopted. 

 
The House then adjourned at nine 

minutes past five of the clock till 
eleven of the clock on Thursday, the 
1st December, 1977. 


